3 Pak. Aircraft at
Mukerian, Punjab (Statt.)

ties. The aircraft was flying at a very low
height.

Soon thereafter an air search was
launched in the general area Ferozpur.
Simultaneously, Army, Police and Civil
authorities were also informed to look for
the aircraft. Subsequently, information was
received from Punjab Government that this
aircraft had force landed at Mukerian and
that the circumstances leading to the incident
were being ascertained from its two occu-
pants,

4, Facts of the case indicate that the
aircraft had inadvertantly entered Indian
airspace and was forced to land at Mukerian
when its fuel was getting exhausted.

5. The inspection of the aircraft was
conducted by the Air Force authorities who
found that the plans was equipped with
normal aircraft gadgets and did not have
any sophisticated electronic equipment.

6. Government of Pakistan have con-
veyed their regrets to the Government of
India for this air violation by the civilian
trainer aircraft.

7. In the recent past there have also
been some other incidents involving air
violations by Pakistani aircraft. All these
cases have been taken up with the Govern-
ment of Pakistan for prevention of recur-
rence of such incidents. Adequate arrange-
ments exist for safeguarding of our air space.
It is due to the vigil of our Security Forces
that the Air Violation was detected on the
Aircraft entering our territory and for search
operations to be undertaken.

8. Late in the cvening of 19-4-1984,
Ministry of Home Affairs have issued
instructions to the Punjab Government for
repatriation of the two occupants of the
aircraft to Pakistan and release of the
aircraft.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, it is a very
important matter. I want to know, ,.

PROF. MADHU DANDAVATE : We
want to have a discussion on this,

MR. DEPUTY-SPEAKER : Please give
notice of this.
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PROF. MADHU DANDAVATE
(Rajapur) : We have given notice of this.

MR. DEPUTY-SPEAKER : Now, you
have given notice of this and it will be
considered

(Interruptions)

MR. DEPUTY-SPEAKER : He has

given notice of this and that will be consi-
dered.

(Interruptions)
SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I want one clarification.

MR. DEPUTY-SPEAKER : You also
give notice for this. It will be considered.
Now. Mr. Buta Singh, to make a state-
ment,

st faom qama (RISAIYE) -
Yoo & fewid and & f& qrame & qmw
ATEAT ALY 9TAT AT | 9YF GIW ATIEY
at a1 7g ?

AN. HON. MEMBER : Sir, what about
the zero hour ?

MR. DEPUTY-SPEAKER :
no such thing as zero hour.

There is

SHRI RAM VILAS PASWAN:

Sir,
there is no water in Patna city.

MR. DEPUTY-SPEAKER :
Mr. Buta Singh to make a statement.

Now

11.07 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): With your permission, Sir,
I rise to announce that Government Business
in this House during the week commencing
23rd April, 1984, will consist of :

(1) Consideration of any item of Govern-
ment Business carried over from
today’s Order Paper. :
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(2) Discussion on the Resolution seeking
disapproval of the National Security
(Amendment) Ordinance, 1984 and
consideration and passing of the
National Security (Amendment) Bill,
1984,

(3) Consideration and passing of :

(i) The Punjab Commercial Crops
Cess (Amendment) Bill, 1984.

(ii) The Punjab State Legislature
(Delegation of Powers) Bill, 1934,

(iii) The Government of Union Terri-
tories (Amendment) Bill, 1984,
as passed by Rajya Sabha,

(4) Further consideration and passing
of the payment of Gratuity (Amend-
ment) Bill, 1982,

(5) Consideration and passing of ;

(i) The Payment of Gratuity (Amend-
ment) Bill, 1984,

(ii) The Mogul Line Limited (Acqui-
sition of Shares) Bill, 1984,

(iii) The Aluminium Corporation of
India Limited (Acquisition and
Transfer of Aluminium Undertak-
ing) Bill, 1983.

(iv) The Workmen’s Compensation
(Amendment) Bill, 1984, as passed
by Rajya Sabha.

st A @AY (FTAIA) ¢ [T

eqer mEtEA, ST 23 AT ¥ STOEA

& grer gerg § @F gAr F¢ Fraargy §
AR faeafafaa faun o1 @ afigfaasw
F FU FC 1

fagre qur gae ey § foow =%
faal & faqrsly 1 40T gF 97 W R,
fagd &1 3 QAT UST MT AT F I
gu & | frmmal #Y sa% A1 9gg IFAE
g <ar & At faato, fawrg qar e
& @raf 1 afg @ agg @ 9z wE g
afgsifir gai & aga1¢ fage & w2ug
AT FLAT ara fazgaagl qar 397 93T F
MNTU gF 477 faaead § grar & &9
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fasieft 3treT & ag feafy soomr g€ 21

3T 9_F F www @ fawr gar
A7 g A g ATT HAIIT T8 AT FeTE
g5 § &7 97 g § T T@ qquy §
g faumm & gfasfal, sgafat 6%

gfga &1 fasf-wma 2108 o @@
Afg oz fawrm & srEat & wq€ 9T

gl FIT 1 FT AR SrgA F FTETT
g ARNMIFTT F W YT F I AqrEl
FA-F1ar, fatas ferg & w0 argal
JAT JTE-TIE T T3T ¥ 1T ¥ AT §,
3uET 9fmITT #iT qEEw § g a1Y
1 G F41 & IV E gar & 1371 9
nwara A 3fy T E o g A

eqrga-afs agar g 1

SHRI CHITTA BASU (Barasat) : Sir,
I request that the following two items may
be included in the Government business for
the next week.

One js the sharing of Ganga waters,
The recent meeting of the Joint Rivers
Commission held at Dhaka could not agree
to suggest a common scheme for the aug-
mentation of the Ganga waters at Farakka
during the lean months, The existing
agreement has already expired.

The present agreement on the /sharing of
waters between the two countries is not
equitable and fair having regard to the mini-
mum need of flow of 40,000 cusecs water in
the Bhagirathi during the lean months for
the service of Calcutta port,

The extension proposal made by the
Bangladesh Government has serious impli-
cations in this matter.

A statement is called for from the
Government on this issue,

Secondly, there have been significant
developments in Sri Lanka following the
spate of violence in Sri Lanka on the
minority Tamil speaking people and the
reported naval blockade in the Palk Straits,
The National Security Minister of Sri Lanka
visited Indian recently,

I demand that a statement on the subject
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may be included in the next week’s business.

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I suggest the following
item to be included in the next week’s
business.

Reported repromulgation of ordinances :

The Division bench of the Allahabad
High Court has recently struck down the
repremulgated ofticial languages (amendment)
ordinance on the ground of its being ultra
viras of the Constitution,

The Court has held that ‘repeated pro-
muigation of ordinances by repeating
previous ordinances and re-enacting its
provisions and thereby extending life of
ordinance indirectly beyond the upper limit
provided by the Constitution would be an
abuse of power on the part of the Govern-
ment’. The Court has totally disapproved
the tendency of frequent repromulgation of
ordinances for the same purpose, one after
another without attempting to have a Bill
passed on the subject. The judgement was
held that ‘It would be an act of fraud if
the Government ventures to rule by repeated
ordinances without taking the courage to
face the elected representatives of the people
in the House by bringing a Bill replacing the
ordinances.”

(Interruptions)®*

MR. DEPUTY SPEAKER : One can
always have this subject included by the
BAC & then we can have a thorough discus-
sion.

PROF. MADHU DANDAVATE :
Against the background of this judgement, the
anti-democratic practice of repromulgating
the same ordinances for more than 30 times
and allowing the ordinances to survive for
a period up to 14 years in States like Bihar
is a grave infringement on the spirit of the
Constitution,

On this question, great public debate
is going on and it would be in the fitness of
things that the Lok Sabha should also
discuss the issue of repeated repromulgation
of ordinances. I seek the highest priority
for this discussion.

MR. DEPUTY SPEAKER : No discus-
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sion on this now, only the approved state-
ment will go on record.

(Interruptions)"*

st staarw fag w33 (i9ar): S9I-
tqef WA, YT 1 FeAT & SATIIAY
TIg & FTIATE ¥ g¥aey ¥ Feafafaa
3 g7 afmfag U7 &g 9T F@T
g:

1. AT SFRA & fa § A v
HT AT B aF & [ 37 qa1 -
T G & | TH THIT JAT SAFAT §
igeT, SE1El giwY oA & fAag w15
¥ AT UFENG ST AG & TW FIT FF
FT F P BT FEAEAT H I RIJAHT
FT GIHAT T AT & 1 g9 &7 T
famra ot O wfg & A & @ | FHI
FI Al 9 AIG ¥ weA qIA AT
FT &1 fAe=a fFar qar  9%g it s
Fars AT U5 E 1 Al ¥ AU B qF
AT AT Y AN AT I P AT
grgsa Ea Farg sl 1fge 1 o7 avat
ga1q & A9 ;e JAT AT A $T G
EICii T

2. Fraf@g  w@IHT & fawrad
FI &7 AIGAT ¥ 60,000 FAAIA F
afalcs ggaTe & amfer Y aga s
& | QAT FT g9 AT & JATL Hrfe
AT uwrsrey  fawim s 2 N qar
FAIEA F1 A7 9% camrafa gan
arfee faaT & ST IgAT IQAAT &
FFIAR T A F@r fawT F FHATS
qEadT AqTAIT H & FH FA | T IHI
F NIATAQY FEW  HR FGIAAD
fagea @isar @ wfasw § =i fqae
e g 9ET ) 5w favrem ¥ oqam
AT FY TEAT HI W 39 I | 59 aArfe
AT gFIs<y fqur & faurea & FrwEr
&1 geaa faveg fwar smg '

**Not recorded.



9 B.O.H. VAISAKHA'1, 1906 (SAKA) B.O.H. 10
Tt geaTE ¥ d9g FIAA F e gl g agy agar § )

TR e e afafed BT AT 1 e o reron qur owe ntw @ 2w
SHRI SOMNATH CHATTERJBE ¥ &73 Wil § =% ¥ a<X qrel & &1t

(Jadavpur) : I beg to suggest the inclusion
of the following items in the next week’s
business, as the same relate to urgent matters
of public importance.

(i) Various industries, owned or control-
led by the Government, are being closed
down on the plea that the same are not
viable units. On this plea, units like Carter
Pooler & Co, Ltd., Containers & Closures
Ltd. and Indian Rubber Manufacturing Co.
Ltd. and some other units have already been
closed down, throwing thousands of workers
on the streets. It is a matter of great
. concern that a leading engineering unit,
Biecco Lawrie & Co. Ltd. is also going to
be closed down, which will make about
1400 workers jobless. It is essential that
the Government must give its serious
thought to the problem, and this House
should discuss the matter, so that all neces-
sary steps may be taken to re-open and run
the units for the sake of the industrial
production as well as the workers.

(ii) The shipping industry in the country
is passing through a crisis. Many companies
are closing down their business and selling
their vessels at low prices. Various com-
panies are also taking recourse to reterench-
ments, causing untold misery to the workers.
The Government has a great stake in the
matter, as it concerns the future of Indian
Shipping, as well as protection and recovery
of huge funds provided by the Government
through SDFC and public financial institu-
tions. Scindia Steam Navigation Co. Ltd.
one of the leading shipping companies in
the country in the private sector, has decided
to reduce 55, 50% of |its workers’ strength.
The Shipping Employees’ Federation of
India has demanded nationalization of the
shipping industry as the only way out of the
deep crisis that is prevailing in the industry.
It is necessary that this important matter
should be discussed on the floor of the
House and the Government must declare its
policy with regard to the same at an early
date. ’

m faae Q@ (Fr1gR) : S9T-
w@ wgad, & au avarg ¥ Greafafen

UM AT § | & QA Nwrf@i geme
Q7 § | x5t saferl &) a1 o T
T § | fagrz Javet faa § wmrsa o1
WEHT THITYE & T 1 AT TF
far ot o Ny afvw @1 @
A F AP § | AT A q9g
R % afgess Frasa of 9w @ A%-
a1 3 FRAAE W

fagre & ol wff arg A & qly
FT 9T JF(T BT T g | TF ) T &
HITIT THY HT FAMT & 7T §, 9T I
7g Y & fv QN @@ qqag AT FARe
TT & AT SIS g F HITW 194,84 §
qeAT ¥ 9159 g0 9y ¥ agfy avz §
gfegor fagre & arelY #1 gIgrEIL @ | Y
FT ST JET-39ET g T4AT

¥ g § 7 § 5 Iudes A
MN& wgea ¥ fawal 9T anyr q<rg § =i
Q|

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 give notice of the
following to be included in the next week’s
business.

That the entire eastern and a major
part of the central region of U.P. remained
without power for six hours on 19th night
following disruption in supply between Obra
and Allahabad.

Bihar also was bereft of electricity supply
after a major snag developed in the U.P,
power system which caused a grid collapse
in Orissa,

It is reported that this sudden break-
down was the cause of sabotage. This
matier needs to be discussed in the House,

MR. DEPUTY SPEAKER : Shrimati
Pramila Dandavate,

THE MINISTER OF PARLIAMEN-I
TARY AFFAIRS, SPORTS AND WORKS
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AND HOUSING (SHRI1 BUTA SINGH):
Before she starts reading her statement, I
have to raisc a point of order. There has
been a serious breach of a convention. The
lady member should have been given the
first chance.

MR. DEPUTY SPEAKER :
be taken note of.

That can

PROF. MADHU DANDAVATE : That
is why we have allowed Mrs. Gandhi to be
the Prime Minister of this country.

SHRI BUTA SINGH : That is why
Shrimati Pramila Dandavate should have got
the first chance and Prof. Madhu Danda-
vate the second chance.

MR. DEPUTY SPEAKER : This is-

being taken note of by the Chair.

SHRI SOMNATH CHATTERIJEE :
Everywhere this distortion is there,

MR. DEPUTY SPEAKER : I suggest
that if both the couple they get a chance,
Shrimati Pramila Dandavate should be given
the first chance and Prof, Dandavate next.

SHRI BUTA SINGH : I think you will
be having a great relief during the zero
hour.

MR. DEPUTY SPEAKER : You should
have been called earlier, to which I think
Prof. Dandavate agrees.

PROF. MADHU DANDAVATE : In
the interest of peace at home I do not mind,

SHRIMATI PRAMILA DANDAVATE
{(Bombay North Central) : I would like the
following items to be included in the next
week’s business., I would be very happy if
I am not compelled to make this statement.

When the Minister of Parliamentary
_ Affairs makes a statement in the House
regarding next week’s government business,
I would like the following item to be
included in the business,

1. Number of women’s organisations
have been working untiringly for the last
many years for a legislation to amend the
Dowry Prohibition Act, 1961 in the light
of rising incidents or dowry deaths and
dowry demands. They have spared no
efforts to create public opinion against this
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evil system, The Joint Committee to examine
the working of Dowry Prohibition Act 1961
also presented its Report and recommenda-

- tions to the Parliament on 11.8.1982.

It is a matter of deep concern that in
spite of repeated assurances by the .Go-
vernment, and from the Prime Minister
herself to the delegation of Dahej Virodhi
Chetna Manch ‘on 26-8.1983 that the Bill
would be introduced, it has yet remained
unamended and the system is taking its
tool. I, therefore, request the Government
to introduce a Bill in the next week.

SHRI BUTA SINGH : To be true to
myself, 1 must take up the item mentioned
by Shrimati Pramila Dandavate first,
because 1 was checking up with the officials
why this Bill (Amendment) has not been
brought forward ; and it will be my endea-
vour to see that this is brought forward as
soon as possible preferably in this session
so that this work is attended to with the
due importance that it deserves, -

SHRIMATI PRAMILA DANDAVATE :
This is again vague. (/nterruptions) Marati
bahus are burnt, (Interruptions)

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Only the other day, the
Minister had made a statement here that it
will be introduced in this session ; now, he
says, it will be ¢xamined.

SHRI BUTA SINGH : I am prepared
to accept the amendment provided I get the
information ; } was getting in touch with
the officials. The other important issues
raised by the hon. members are not doubt
very important but you have given the
ruling ; we will place it before the PAC and
try to see that as many issues are included
as possible in the next week’s agenda.

MR. DEPUTY SPEAKER : Very
important items are there. We go to the
next item the legislative business. I think
we have convened today’s session on
Saturday only to see that we are able to com-

plete our legislative business ; and I will
not allow all,

(Interru_pn'ons)

PROF. K.K. TEWARY (Buxar) : There
is a very important development. I want to
bring it to the notice of all the Members
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of the House. In India we have a Constitu-
tion which guarantees freedom of expression.
Here is an intellectual in Jammu and
Kashmir. He wrote a book supporting the
theory of Darwin about the evolution of
man, And, for this he has been arrested
and put in jail. This shows the rise of
obscurantist forces, revivalist forces, in
Jammu & Kashmir and this is a negation
of all that we have stood for as a nation and
as a country. Therefore ...

(Interruptions)

MR. DEPUTY-SPEAKER : Have you
given notice of any motion here ?

PROF. K.K. TEWARY : I have given
a notice of a Calling Attention.

MR. DEPUTY-SPEAKER : You give
notice.

SHR!I SATYASADHAN CHAKRA-
BORTY (Calcutta South) : This is a very
important.

MR. DEPUTY-SPEAKER : We will
collect the information,

PROF. K.K. TEWARY : This Tej
Bahadur Bhan, the intellectual concerned
has been arrested ; and there has been a
hue and cry for his release, all over the
State. Therefore, it is a matter which calls
for immediate action and we have given
a notice.

SHRI SATYASADHAN CHAKRA-
BORTY : 1 am relly at a lossto under-
stand how for writing a book supporting
the theory of Darwin that higher form is
coming from the lower form, a man can be
arrested in India. You know it is a ques-
tion of freedom, freedom of expression and
I am asserting that here that. The Jamait-
ul-1slam bas demanded the arrest of this
writer. T want the Government to Jook
into this matter and give an explanation,

PROF MADHU DANDAVATE : Sir,
1 whole heartedly support Prof. Tewary.**

MR. DEPUTY-SPEAKER : The
latter part of your comments need not go
on record,

(Interruptions)

VAISAKHA 1, 1906 (SAKA)
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SHRIMATI PRAMILA DANDAVATE :
Minor girls are being forced into prostitu-
tion in different parts of the country. A
free lance journalist has approached the
Supreme Court and the Supreme Court has
asked for comments from the States, Four
States have refused to send a reply. I would
like that to be discussed.

st wAfasg qrama (gegR)
gaTeRE AR, {7 AT Sto WY, FuEEA
ST 3 uw faas &1 Aigq fear @, fog
#joFaa (ATE) F qHo GiHo A &
qifagries & Jra7i & faare qard qedf
&7 sqqgi7 foar a1, 9 g9 quEgT &

faeg 2 ...

MR, DEPUTY-SPEAKER : I remember
it was raised yesterday. I think it has been
disallowed.

PROF. MADHU DANDAVATE : No ;
It is under consideration. It is under consi-
deration of the Speaker.

(Interruptions)

PROF. K.K. TEWARY : We understand
that it has been decided.

MR. DEPUTY.SPEAKER : It has been
disallowed,

PROF.
Why ?

MR. DEPUTY-SPEAKER : I need not
give any ground.

MADHU DANDAVATE :

PROF. K.K. TEWARY : The Members
cannot stand up and. (Interruptions)

PROF. MADHU DANDAVATE :
Members are free to come to the House
and seek clarifications,

PROF. K.K. TEWARY : The rules of
the House permit a Member seeking clarifi-
cation. (Interruptions) 1 want to say that in
respect of charges if Members are seeking
clarifications, or some personal clarifications,
it means they have a lot to hide,

MR. DEPUTY-SPEAKER : We have

**Not xecort_led.

disallowed it. The Hon, Speaker has not
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allowed it. There cannot be any discussion.
(Interruptions)

PROF, MADHU DANDAVATE :
What is the ruling ?

MR. DEPUTY-SPEAKER : Ruling ?
On what are you asking for a ruling 7 It
has been disallowed, There is no question
of any ruling. The Hon. Speaker has
already disallowed it.

PROF. MADHU DANDAVATE : I am
not challenging your ruling.

MR. DEPUTY-SPEAKER : You can-
not.
PROF. MADHU DANDAVATE : The

Speaker has said it. He is on record that
sthe matter is under my consideration’.

MR. DEPUTY-SPEAKER : That is
what you say.

SHRI BUTA SINGH : Hon. §peaker
has disallowed it, Why do you raise 1t ?

MR. DEPUTY-SPEAKER : My .infor-
matjon is, Prof. Dandavate, that thl_s was
disallowed by the Speaker after considera-
tion and therefore if you want to re-open
the subject, you can re-open it tomorrow.

PROF., MADHU DANDAVATE :
Tomorrow ?

MR. DEPUTY-SPEAKER : Tomorrow
means Monday. But 1 say that it has been
disallowed.

PROF. MADHU DANDAVATE : He
has said, that the matter is under considera-

tion.

MR. DEPUTY-SPEAKER : It will be
in the proceedings. We can go through them,

= v fawra qrEEm - 997 Saw A
fasiige ¥ 30 AeYes FIEE AT qeIeE
aTeeq & a1 ) A1 T VG IFAT FT @7
g w fm oAFET  waw
fear &1 ... (saawT™)

MR. DEPUTY-SPEAKER : That has
been disallowed.
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st AT gRo TR (9N) : EER
A5 & gAY 353 F qE@
MNfeg fear &, fre & el @ §
& wg fafaree ¥ ** )7 sraq fafa-
€T FT M FST HATIT §, T AR 019 AT
gt § Afea T AT A T 9T 9T
sz fenr & &1

MR. DEPUTY-SPEAKER : It is under
consideration, Please sit down.

SHR1 SOMNATH CHATTERIJEE :
There is an all round power crisis in the
country known ecverywhere. Mr. Ram Vilas
Paswan has also mentioned about it.
Various projects of different State Govern-
ments are pending before the Central Energy
Ministry because the Planning Commission
has to give its sanction and funds have to
be provided, This is very important. The
young energetic Minister is here, He should
show some energy. The Central Electricity
Authority is sitting over these projects for
a long time, particularly the projects rela-
ting to the State of West Bengal.

SHRI BRAJAMOHAN MOHANTY
(Puri) : The problem is that there is a
privilege motion given in which I am one
of the persons against whom the motion
has been given, I do not know the charge.
But the matter is being discussed, mentioned
and all that. What is the charge ? That also
1 do not know. My submijssion is whether
1 am entitled to give a personal explanation.

MR. DEPUTY-SPEAKER : Have you
given any adjournment motion for today ?
Please meet me in my Chamber, You are
a very good friend of mine,

11.32 hrs.
FINANCE BILL, 1984 Contd.

MR. DEPUTY-SPEAKER : Now, we
resume discussion on the Finance Bill,
Shri Vijayaraghavan to continue his speach.
He has already taken 7 minutes.

*SHRI V. S. VIJAYARAGHAVAN
(Paighat) : Yesterday 1 was rcferring to the
problems of Kerala, Kerala has always

*xNot recorded,

*The original speech was deliverd in Malayalam,



